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PER V. DURGA RAQO, JUDICIAL MEMBER:

These appeals filed by the Revenue are directed against the order
of the learned Commissioner of Income Tax (Appeals)-2, Chennai
in L.T.A. No.24 & 25/CIT(A)-2/2018-19; dated 19.11.2019 and
26.11.2019 respectively pertaining to assessment years 2010-11

and 2011-12.



I.T.A No.280 & 281/Chny/2020

.T.A. N0s.280/Chny/2020 :

2.  When this appeal was taken up for hearing, vide letter dated
24.09.2020, the learned Counsel for the Assessee has submitted
that the Assessee has opted to avail the Vivad-se-Vishwas Scheme
2020 and Form No.3 was also issued by the Designated Authority. It
was further a submission that the Assessee had already paid taxes
for the relevant Assessment Year 2010-2011 and received Form
No.3. Therefore, he has submitted that this appeal filed by the

Revenue may be dismissed as withdrawn.

3. The learned Departmental Representative has not raised any
objection to the submissions of the learned Counsel for the

Assessee.

4. We have heard both the sides, perused the materials available

on record and gone through the orders of the authorities below.

5. Inthis case, the Assessee has opted for the Vivad-se-Vishwas
Scheme 2020 and the Designated Authority has issued Form No.3

for the settlement of pending tax dispute. The learned Counsel for
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I.T.A No.280 & 281/Chny/2020

the assessee as well as the Departmental Representative have
agreed to withdraw the appeal filed by the Revenue. Hence, the
appeal filed by the Revenue is dismissed as withdrawn.

[.T.A. N0s.281/Chny/2020 :

6. When this appeal was taken up for hearing, vide letter dated
24.09.2020, the learned Counsel for the Assessee has submitted
that the Assessee has opted to avail the Vivad-se-Vishwas Scheme
2020 and also Form No.3 is received and the Assessee is in the
process of payment of taxes. Therefore, he has submitted that this

appeal filed by the Revenue may be dismissed as withdrawn.

7. We have heard both the sides, perused the materials available

on record and gone through the orders of the authorities below.

8. In this case, the Assessee has opted for the Vivad-se-Vishwas
Scheme 2020 and is in the process of payment of taxes. The
Departmental Representative prayed that the Assessee may be
permitted to withdraw the appeal. Hence, the appeal filed by the

Revenue is dismissed as withdrawn.
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I.T.A No.280 & 281/Chny/2020

9. In the result, the appeals of the Revenue in I.T.A N0s.280 &

281/Chny/2020 are dismissed as withdrawn.

Order pronounced on 6™ January, 2021 in Chennai.
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